REFERENCE MADE BY THE HONBLE MR B.P. SINGH, CHIEF JUSTICE,
'HIGH COURT OF JUDICATURE AT BOMBAY, TO LATE MR. BAKHTAVAR
B. LENTIN, FORMER JUDGE OF THE BOMBAY HIGH coun:t, ON WEDNESDAY,
267 APRIL 2000.

My learned brother justce N.J. Pandya, Mr. Gulam Vahanvaa, Advocate-General,

MS. Sanghavi, President of the Bombay Bar Assodation, M:r. V.A. Gangal, President of

Advocates’ Associadon of Western Ind;: and also representing the Bar Council of Maharashtra &

Goa, Mr. A.S. Bhar, President of Bembﬁ? Incorperated Law Society, Members of the Bur, Ladies and
Gentdemen,

- We have assembled to mourn the sad demise of late Justice Bakhtavar Lentin, who
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lett for his heavenly abode on Sarurday, 227 Apni ZiRid.

" Jusoce Lenon was bom on 237 juiy 1927. He had s earber education in
St Marv's High Schec! and St Nawier's High Schowi. Bumbay. and coilege educanon mn 31 Xavier's
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Coilege and Governmenr Law College. Bombar. He was called o the Bar NMidcle Temple, London,

on 20% fanvar 1930 and sumed the Roll oi Barosters of the i'ilgh Conrt of jusnee Aine's Beach
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35 1 judge of the Cin Civd & Sessions Court. Bombav. on 22, March 1963 and ac
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Jusace Lentin was elevated as an Additional Judge of this Court on 28%* March
1973 and as Permanent Judge on 27 March 1975. Justice Lentin retired on 25% July.1989. -

_justce Lentin, a verv gende and affecnonate person. alwavs maintained 'cordial
reianons with fis colieagues and members of the Bar. He wall be remembered as a fearless, vet kind-
nearted judge. He was a source of encouragement and inspiragon to the younger members of the
Bar appeuring before him. Dunng hus tenure as 1 judge, Justuce Lenun rendered several landmark
iudgments, which reflect hus deep knowledge of laws and erudition. in january 1986, Jusuce Lenun
was appointed by the Government of Maharashtra to head the One Man Commission of [nquiry into
drug reiated deaths in }.J. Hospital. Jusace Lentn had a strong sensc of socal justce and always went
out of hus way to help the less povileged.

".

" In October 1986 he represented India at the Forum of Judges at Islamabad and

presented a paper on [ntellectual Property.

After retirement, Justice Lenun continued his contribution to the legal profession;

he had his own Chamber pracuce, confining himself 10 holding conferences, giving Opinions and” -,



acting as Arbitrator. Justice Lendn held several impormnt positions and was also recipient of many
coveted Awards. Some of them are: {1} Jhulelal Award (International Sindhi Panchayats Federadon)
“in smcere appreciztion-and recognion of disijnguished service, loyalty and devotion to the country
and community; (2) Zoroastrian Unity Worldwide, The World Zoroastrian Otga.msmon Bombay;
(3) “Champion of Human Rights” from Rotary Club of Bombay Hills South (Rotary International)

(4) Lifetime Achievement Award “for outstanding contribution to somc'v through vocational

-
excellence in Law and Judi 'i‘;ry” from Rotary Club of Bombay Pier and (5) Citizen of Bomba}' Award

“With sincere and deep appreciation for excepticnal and devoted services in upholding the hxghcat
prncipies of justce in the city of Bombay” from Rotary Club of Bombay

jusuce Lentin will be remembered as an outstanding Judge, keen to do jusuce,
conscious of the prevalent social i inequities, and above all a gentlerrian par excellence, readv to extend
a helping hand to all who needed his help. Such a person, firm vet kind, learned vet humbie, stern ver
affccdonate. will be mussed by all those wheo came in contact with him. He represented the high
values and possessed all the qualmes that make an ermuneat judge. He is no more with us, but we shaii
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